GOVERNMENT OF INDIA

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION No.3210
TO BE ANSWERED ON 05.01.2018

Linear Projects in Wildlife Areas

3210. SHRIMATI ANJU BALA
SHRI B. SRIRAMULU
SHRI TEJ PRATAP SINGH YADAV

Will the Minister of ENVIRONMENT, FORESTS AND CLIMATE CHANGE be pleased to

state

(a) whether the Government has approved “eco-friendly” guidelines framed by Dehradun-
based Wildlife Institute of India (WII) that entails safeguards for animals and birds to
speed up approvals of linear projects in wildlife areas and if so, the details thereof;

(b) whether the Government is planning to set up a databank of legislations that can aid in
better conservation of flora, fauna and rivers and if so, the details thereof

(c) whether the Government has notified Tribunal, Appellate Tribunal and other
Authorities (Qualification, Experience and Other Conditions of Members) Rules, 2017;

(d) if so, the details and its implications in present rules thereof; and

(e) the new steps / initiatives being taken by the Government for providing neat and clean
environment to people in India?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(DR. MAHESH SHARMA)

(@)

(b)

Yes, the Ministry of Environment, Forest & Climate Change has approved “Eco-
friendly Measures to Mitigate Impacts of Linear Infrastructures on Wildlife”
guidelines framed by the Wildlife Institute of India (WII), Dehradun. These guidelines
provide standard template on structural and non-structural measures for mitigating the
impact of roads, railway lines and power lines on wildlife including birds.

Conservation of flora, fauna and rivers in the country is covered within the ambit of
extant legislations which include the Forest (Conservation) Act 1980, Wildlife
(Protection) Act 1972, Environment (Protection) Act 1986, Water (Prevention and
Control of Pollution) Act 1974, Biological Diversity Act 2002 and Rules and
Regulations under these Acts. The Forest Service officers at the Central and the State
levels are responsible for conservation and management of forests. Further the
Botanical Survey of India and Zoological Survey of India are mandated with
inventorisation and monitoring of flora and fauna of the country. The Namami Ganage
Programme, a flagship programme of the Government is aimed at effective abatement
of pollution, conservation and rejuvenation of the National River Ganga.



(c) & (d) Ministry of Finance, Department of Revenue has notified the Tribunal, Appellate

(e)

Tribunal and other Authorities (Qualification, Experience and Other Conditions of
Members) Rules 2107 (copy enclosed).

Government has taken a number steps for clean environment including promotion of
afforestation through utilization of CAMPA funds, Urban Forest and School Nursery,
Greening Highways, Railways and Banks of Ganga; Notification of eco-sensitive
zones as buffer for protection around protected areas, installation of 24 X 7 real time
air and effluent monitoring system pollution industrial units, upgradation of emission
standards for many industries. Namami Gange Scheme for cleaning of Ganga river,
revamping of the waste management rules, revamping comprehensive environment
pollution index (CEPI), launch of national air quality index, intensive conservation and
management of mangroves and coral reefs, ratification of the Paris Climate Agreement
with target of reducing emission intensively of the Indian economy, increase of non-
fossil fuel share of energy mix and increasing the carbons sink.
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' MINISTRY OF FINANCE.
. ..(I-)e]:pg.rtmento.f Revenue)
NOTIFICA_'I_‘[()N: _ _
~ov . New Delbi, the Ist June, 2017. - -

GuS.R. S14(E)—-In cxercise of the powers conferred by section 184 of the Finance Att, 2017 (Tof 2017), the
Cential Govérnment hereby makes the following rules, namety: -, v e

. 1. Short title, commmencement and application,—(1) These fules may be called.the Tribunal, Appellate Tribunal and
. other Authoritics {Qualifications, Experience and other Conditions 6 Service of Membets) Rules, 2017,

(2) They shall come into force on the date of their publication in the Official Gazettel_._,l‘_. S «

(3) These rules shall apply to the Chairman, Vice«Ch'airnian,"(.,"[r.lail"person, Viee- Chairpetson, President, Vice- Préé.idé'nt,
Presiding Officer, Accountant Member, Administrativg Member, Judicial Member, Expert Member, Law Member,
Revenue Member, Technical Member, Member of the Triburial, Appellate Tribunal or, as the case may be, Authority.as

specificd in column (2) of the Righth Schedule of the Finance Act, 2017 (7 of%6:! N IR
2. Definitions.-In these rules, unless the context otherwisc re-quircs,_f: . : F,
{a) “Act” means an 'Act specified in column {3) of the Eighth Sohedule of the Finance ‘Act, 2017(7 of 201 7%

(b} “Accountant Member”, “Administrative Member®, “Judieial Member”, "Bipett Méinber”, “Law Member”,
“Revenue Member” or “Technical Member" means the Accountant Membey,. Administrative. Member, Judicial
Member,-Bxpert Member, Law"Member, Revénue Member. or Technical Member of the Tribupal, Appellate
Tribunal or, as the case may be, Authority appointed under the corresponding provisions of the Act;

i . - | - - N - P i J ; ' i
(c) “Appeliate Tribunal™, “Authority” or “Tribunal” has the'same ‘meaning as assighed to it in the core

: B sponding
provisions of the Act: rarfar

. e RN R

R P - -l R :
(d) "Chairman” or “Chairperson” or “President’ meang the Chaitman, Chairperson or President of the Tribunal,
© Appellae Tribunal o, as the case may be, Authorily appointed under the corresponding provisions of the Act;
(€) "Membet" means the Accountant Member, Administrative ‘Member, Judicial Member, Expert Member, Law
Member, Revenue Member or Technical Member and includes the Chairman, Vice-Chairman, Chairperson, Viee-

P .
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Chairperson, Presiding Officer of the Security'Appe![atc Tribunal, President or, as the case may be, Vice- -

President;

() “Presiding Officer’” means the Pl'esiding Officer of the Security Appeliate Tribunal appointed under scction 15L
of the Sccurities and Bxchange Board of India Act,1992 (15 of 1992), Presiding Officer of the Debt Rccovc.ry
Tribunal appeinted under sub-section (1) of section 4 of the Recovery of Debts duc to Banks and Financial

Institutions Act, 1993 (51 of 1993) and Presiding Officer of the Industrial Tribunal appointed by the Central
Government under sub-section (1) of section 7TA of the Industrial Disputes Act, 1947 (14 of 1947);

(g) “Search-cum-Selection Committee” means the Search-cum-Selection Committee referred fo in rule 4:
(h) “Vice-Chairman™ or “Vice- Chairpcrson}” or “Vice-President” means the Vice-Chairman, the Vice-Chairperson
or Vice-President of the Tribunal, Appellate Tribunal or, as the casc may be, Authority;

(i) words and expressions used herein and not defined but defined in the Act shall have the same-meanings respectively
assigned to them in the respective Acts. -

3. Qualifications for appointment of Member.—The qualification for appointment of the Chairman, Chairperson,
President, Vice-Chairman, Vice- Chairperson, Vice- President, Presiding Officer, Accountant Member, Administrative
Member, Judicial Member, Expert Member, Law Member, Revenue Member, Technical Member or Member of the
Tribunal, Appellate Tribunal or, 3s the case may be, Authority shall be such as specified in column {3) of the Schedule
annexed to these rules, ]

4. Method of vecruitment,—(1) The Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice-
President,  Presiding Officer, Accountant Member, Administrative Member, Judicial Member, Gxpert Member, Law
Membaer, Revenue Member, Technical Member or Member of the Tribunal, Appellate Tribunal or, as the case may be,
Authority shall be appointed by the Central Government on the recommendation of a Search-cum-Selection Committee
specified in column (4) of the said Schedule in respect of the Tribunal, Appellate Tribunal or, as the case may be,
Authotity specified in columnn (2) of the said Schedule. '

(2) The Sceretary to the Government of India in'the Ministry or Department under which the Tribunal, Appellate Tribunal
of, as the case may be, Authority is constitutéd or established shall be the convener of the Search-cum -Selection
Committee. '

(3) The Search-cum-Selection Committee shall determine its procedure for making its recommendation.

(4) No appointment of Chairman, Chairpetson, President, Vice-Chairman, Vice- Chaitperson, Vice- President, Presiding

Officer, Accountant Member, Administrative Member, Judigial Member, Expert Member, Law Member, Revenue
Member, Technical Member or Member of the Tribunal, Appellate Tribunal or Authorities shall be invalid merely by
reason of any vacancy or absence in the Search-cum-Selection Committee.

(5) Nothing in this rufe shail apply to the appaintment of Chairman, Chairperson, President, Vice-Chairman, Vice-
Chairperson, Vice- President, Fresiding Officer, Accountant Member, Administrative Member, Judicial Member, Expert
Member, Law Member, Revenue Member, Technical Member or Member of the Tribunal, Appeltate Tribunal or, as the
case may be, Authority functioning as such immediately before the commencement of these mles, ™

5. Medical fitness.~-No person shall be appolnied as the Chairman, Chairperson, Presidedt, Vice-Chairman, Vicc-
Chairperson, Vice- President, Presiding Officer, Accountant Member, Administrative Member, Judicial Member, Expert
Member, Law' Member, Reverue Member, Technical . Member or- Member of the Tribunal, Appellate Tribunal or
Authority, or a case may be unless hé is declared medically fit by. an’authority specitied by the Central Government in this
behalf, o T : )

6. Resignation by 2 Member.—A Member may, by writing witder his hand addressed to the Central Goverhment, resign

his office at any time: . |

Pravided that the Member shall, unless he is permitted by the Central Govemment to reliriuish office sooner, ctmiﬁﬁw

to hold office until the expiry of thiee months from the date of receipt of such notice ot until a'person duly appointed as a
successor enters upon his office or until the expiry of his term of office, whichever is the carliest,

7. Removal of Member from office.—The Central Government may, on the rccomme'ndjé'tion of a Comtnittec constituled
by it in this behalf, remove from office any Member, who— : . '

(a) has been adjudged as an insolvent; or- _ . L ‘, 7 -
()] has been convicted of an offence iﬂ;ic‘;h, in the opinion of the Central Government, involves moral tutpitude; or
(¢) has become physically or mentzﬂﬂr incapable of acting as such a Member; or g Ve
{d) has acquired such financial or other interest d‘} is likely to affect prejudicially his functions as il.Mc‘ranIZ; or

(e has 8o abused his position as to render his continuance in office prejudicial to the public interest:...

' . : . . L e -
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Provided ‘that where a Member is proposed to be removed on’ any ground specified in clauses (b) to (¢), the Member
shall be informed of the charges against-him and given an oppottunity-of being heard in respect of those charges:

Provided further that the Chairperson or member of the National Company Appellatc Tribunal shall be removed from
office in consultation with the Chief Justice of India.

8. Progcdure for inquiry of misbehavior or incapacity of the Member—. -

{1} Tf a written complaint is reccived by the Central Government, alleging any definite charge of misbehavior ot
incapacity to perform the functions of the office in respect of a Chairman, Vice-Chairman, Chairpetson, Vice-Chairperson,
President; Vice-Prosident, Presiding Officer, Accountant Member, Administrative. Member, Judicial Member, Expert
Meinber, Law Member, Revenue Member, Technical Member or Member, the Ministty or Department of the Government
of - India under which the Tribunal, Appellate Tribunal or, as the case may be, Author:ty is constlmtcd or estabhshed shall -
make a. ‘preliminary-scrutiny of such complaint,

© (2) It on preliminary scrutiny, the Ministry or Department of the Government of India undel which the Tribunal, Appeilate
“Tribunal or, ag the case may be, Authority is constituted or established, is of the opinion that there ate reasonable grounds

" for making an inquiry into the truth of any misbehavior or incapacity of a ‘Chairman, Vice-Chaitman, Chalrperson Vice-

- Chairperson, President, Vice-President, PleSIdmg Officer, Accountant Member, Administrative” Member, Judicial
Mermber, Expert Member, Law Member, Revenue Member, Technical Member or Member, it shall make a reference to
the Committec constituted under rule 7 to conduet the inquiry. :

(3) The Committee shall complete the inquivy within such time ot such further time as may be specified by the Central
Government,

(4) After the conclusion of the inquiry, the Comrmittee shall submit its report to the Central Govemment stating therein its
findings and the reasons therefor on each of the charges separately with such observations on, ihe whole case as it may
think fit, . .

(5) The Committee shall not be bound by the procedure laid down by the Code of Civil Procedure,1908 (5 of 1908) but
shall be guided by the prmc1ples of natural justice and shall have powel to regulate its own procedurc, mcludmg the fixing
of date, pldce and time of its inquiry.

9, Term of office of Member.—Save as otherwise.provided in these rules, the Chairman, Chaitperson, President, Vice-
ChairmanmVice- Chaitperson, Vice President, Presiding Officer, Accountant Member, Administrative Member, Judicial
Member, Expert Member, Law Member, Revenue Member, Technical Member or, as the case:may be, Member shall hold
office for a tertn as specified in coluran (5) of the said Schedule and shall hold the office up to such age as specified in
column (6) in the said Schedule from the ditte on which he enters upon his office and shall be eligible for reappoiniment.

10. Casual vacancy—(1) In case of a casual vacancy in the office of,— -

(a) the Chairman, Chaupetscm President, or Plemdmg Officer of the Securlly Appellate Tribunal, the Central
Government shall have the power to appoint the senior most Vice-Chairperson or Vice-Chairman, Vicc-!’res:dent or in his
absence, one of the Accountant Member, Administrative Member, Judicial Member, Expert Member, Law Member,
Revenue Member, Technical Member, or Member of the Tiibutial, Appéltate Tribunal or, as the case.may be, Authouty to
officiate as (,hanpclson, Chairman, President or P1esidmg Officer, .

{b) the Chairperson of the Debts Recovery Appellate Tribunal, the Central Govemment shall have power to appoint the
Chairperson of anothq: Debts Recovery Appellate. Tribunal to officiate as Chairperson and in «case of a casual vacangy in
- the office of the Prcs:dmg Officer of the Debts Recovczy Tribunal, the Chairperson of the Debts Recovery Appellate

Tribunal shall have puwe1 to appoint the Pregiding Officer of anothel Debts Rccovery Appellate Tribunal to officiate as
Presiding Officer.

t1, Salary and nllowancc,s.m(i) The Chairman, Chan“person or President of the Tribunal, Appelate Tr 1bunal or, as the
case may be, Authority or the Pregiding Ofﬁcel of the Security Appellate Tiibunal shall be paid a salary of Rs. 2, 50 000

{fixed) and other allowanccs and benefits: as are admlssable to Central Govetnment officer holding posts carrying the
same pay.

2) The Vtce—Chanman Viee-Chairperson, Vtce-Premdent Accountant Member, Administrative Member, Judicial
Member, Expert Member, Law Member, Revenue Member, Technicat Member or, as the case inay be, Member shall be
paid a salary of Rs. 2,25,000 and shall be entitled to draw allowances as are admissible to a Government of India Officer
holding Group 'A’ post cartying the same pay.

(3) A Presiding Officer of the Debt Recovery Tribunal or a Presiding Ofﬁcel of the Industrial Tnbnnal constituted by | the
Central Government shali be paid a salary of Rs.1,44,200 — 2,18,200 and shall be entitled to draw allowances as arc
admissible to a Gover nment of Tndia officer holding Cnoup 'A' post cartym[, the same pay.

(4) Tn case of a person appointed as the Chairman, Chairperson, Plaq:dent Vice-Chairman, Vice- Chairperson, Vice
P:es:d(.nt Pzesulmg Officer, Accountant Mcmbc:, Administrative Member, Judicial Member, Expert Member, Law

—
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- Member, Revenie Member, Technical Member or ‘Member, ag the’case may be, is in teceipt of any pcnsioﬁ, the pay of
such person shall be reduced by the gross amount of pension drawn by him. | )

serving Judicial Member of the Tribunal or a member of the Indian Legal Service or a member of an organised Service
appointed to the post of the Chatrperaen, Chairman, President or Prcs_.iding_ofﬁcer of the Securily Appellate Tribunat | the
service rendered in the Tribunal, Appeltate Tribunal or, as the case may be, Authority shall count for pension to be diawn
in uecordance with the rules of the service to which he belongs and he shall be governed by the provisions of the General
Provident Fund (Centrul Services) Rules, 1960 and the Contribution Pension System,

(2) In ail other cases, the Accountant Member, Administrative Member, Judicial Member, Bxpert Member, Law Member,
Revenue Member, Technical Member or Member shalt be governed by the provisions of the Contributory Provident Fund
(India) Rules, 1962 und the Contribution Pengion System. ) . ’ ‘

(3) Additional pension and gratuity shall not be admissible for servjice rendered in the Tribunal, Appeilate Tribunal or, as
the case may be, Authotity. :

13 Leave—(1) The Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice Présiclent, Accounfant
Membey, Administrative Member, Judicial Member, Expert Member, 'Law Member, Revenue Member, Technical
Member, Presiding Officer or a Member shall be entitled to thitty days of earned Leave for every year of service.

(2) Casual Leave not exceeding eight days may be gfanted to the Chairman, Chairperson; I’residén;;-"_\'Iicc—Chairman.
Vice-Chairperson, Vice President, Accountant Member, Administrative Member, Judicial Member, Expétt Mémber, Law
Member, Revenue Member or Technical Member, Presiding Officer or a Member in a calendar year,. g :

{3) The payment of leave salary during leave shall be governed by rule 40 of the Central Civil Services (Leave) Rules,
1972, ‘ : .

(4) The Chairman, Chairperson, President, Vice-Chairman, Vice-Chairpeison, Vice President, Presiding Officer,
Accountant Member, Administrative Member,- Judicial Member, Expert Member, Law Member, Revenue Member,
Technical Member or Member shall be entitled to encashment of leave in respect of the eamed Ledve standing to his
credit, subject to the condition that maximum Jeave encashment, including the amount received at the time of retirement
from previous service shall not in any case exceed the prescribed limit under the Central Civil Service  Leave) Rules,
1972, T :

t4. Leave 'sal_ictiouing a_uth(:rity.—_—(l) Leave sanctioning authority,—-

{a)-for the. Viéc-(.‘hairman, Vice-Chairperson, Vice-Pi'esi&én!:,“Presiding Officer of the Debis Recovely_Tl:ibuna] and
Industrial Tribunal, Accountant Member, Administrative Méinb‘ei‘, Judicial Member, Expert Member, Law Member,
Revenue Member, Technical Member or Member shall be Chairmaii,"Chairperson or as the case may be, President; and

(b} for the Chairman, Chairperson, Presiding Officer of Security ‘Appellate Tribunal or Presideft; shall be the Central
Government, who shalt also be sanctioning authority for Accountant Member, Administrative Member, Judicial Member,
Expert Member ar Member in case of absence of Chaitman, Chairperson, Presiding Officer of'Secutity Appellate Tribunal
or President. . : - co :

(2} The Central Government shall be the sanctioning authority for foteign travel to the Chairman, Chairperson, President,
Vice-Chairman, Vice-Chairperson, Vice-President, Accountant Member, Administiative Member, Judictal Member,
Lxpeit Member, Technical Member, Presiding Officer or a Member.

15, House rent allowance~The Chairfnan, Chaitperson, President, Vice-Chairman, Vice: Chairperson, Vice President,
Presiding Ofticer, Accountant Meriber, Administrative Member, Judicial Member, Expert Member, Technical Member or
Member shall be-entitled o house tent atlowance at the same rate as are admissible to Group™ ‘A’ Officer of the
Government of India of a corresponding status,

16.Transport allowance.—The Chairman, Chairperson, President, Vice-Chairman, Vice-Chairperson, Vice-President,
Accountant Member, Adhiinistrative Member, Judicial Merber, Expert Member, Technical Member, Presiding Officer or
Membet shall be entitled to the facility of staff car for journeys for official and private purposes in accordance with the
facilitics as are admissible to Group ‘A” Officer of the Gavernment of India of a corresponding status as per the provisions -
of Staff Car Ruies, : " '

I7. Declaratién of Financial and other Interests,—The Chairman, Chairperson, President, Vice-Chairman, Vige-
Chairperson; Vice-President, Accouniant Member, Administrative Member, Judicial Member, Expert Member, Technical
Member, Presiding Officer or Member shall, before entering upon his office, declare his assets, and his. liabilities and
financial and other interests, S : o o

18, Other conditlons of service—~(1) The terms and conditions of service of a Chairman, Chairperson, President, Vice-
Chadrman, Vice- Chairperson, Vice- President, Accountant Member, Administrative Member, Judicial Member, Expert
Member, Technical Member, Presiding Officer-or Member with respect to which no express provision has: heen made in

these nides, shall be such as are admissible to a Group *A*Officer of the Governinent of India of 2 cortesponding status.

r—~6‘__,
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(2) The Chairman, Chairpérson, President, Vice-Chairiman, Vice- Chairperson, Vice- President, Administrative Member,
Judicial Member, Expert Member, Technical Member, Presiding Officer or Member shall not practice before the Tribunal,
Appeliate Tribunal or Authority after retirement from the service of that Tribunal, Appellate Tribunal or, as the case may
be; Anthority., e . : - R o

' {3) The Chairman, Chairperson, President, Vice-Chairman, Vice- 'Cihairpcrson; Vice- President, Accountant Member,
Administrative Member, Judicial Member, Expert Member, Technical Member, -Presiding Officer or Member shall not
undertake any arbitration work while functioning in these capacities in ithe Tribunal, Appellate Tribunal or Authority.

“{(4) The. Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice- President, Presiding Officer,
Accountant Mcember, Administrative Member, Judicial Member, Expert Member, Law Member, Revenue Member,
Technical Member or Member of the Tribunal, Appellate Tribunal or, as the case may be, Autharity shalt not, for a petiod
ol two years [rom the date on which they cease o hold office, accept any employment in, or connected with the
management or administration of, any person who has been a party to a proceeding before the Tribunal, Appellate
Tribunal or, as the casc may be, Authority: ' - '
Provided thal nothing contained t this rule shall apply to any employment under the Central Government or a State
Goverament or a local authority or in any statutory authority or any corporation established by or under any Central, State
or Provincial Act or a Govéijmncnt company as defined in clanse (45) of section 2 of the Companies Act, 2013 (18 of
2013y, ' .

19. Oaths of office and secrecy.—Lvery pcr'son appointed to be: the Chaivinan, Chairperson, President, Vice-Chairman,
Vice- Chairperson, Vice-President, Accountant Member; Administrative Member, Judicial Member, Expert Member,
Technical Member, Presiding Officer or Member shall, before entering upon his office, make and subscribe an oath of
oftice and secrcey in Forms 1 and Il annexed to these rules, '

20, Power to relax.~—Where the Central Government is of the opinion that it is necessary or expedient so to do, it may, by
order for reasons 1o be recorded in writing relax any of the provisions of these rules with respect to any class or category
of persons.

2L Interpretation.—If any question ariscs relating to the interpretation of these rules, the decision of the Central
Govermment thereon shall be final.

22. Saving. - -Nothing in these rules shalt affect veservations, relaxation of age limit and other concessions required to be
orovided for the Scheduled Castes, Scheduled Tribes, Ex-servicemen and other specinl categories of persons in accordance
with the orders issued by the Cenlral Government from time 1o time in this regard.

FORM 1
(See rule 19)

Form of Outh of Office for Chairman/Vice-Chairman/ Chairperson/ Vice-Chairperson/ P_residcn_tNTc.é-Presidentf Presiding
Officer/Administrative Member/Judicial Member/ Expert Member/Law Member/Revenue Member/Technical Member,
/Member of the (Name of the Tribunal/Appellate Tribunal/Authority)

I, A. B., having been appointed as Chairman/Vice-Chaivman/ Chairpeison/ Vice-Chairperson/ President/Vice-President/
Presiding Officer/ Accountant Member/ Administrative Member, Judicial Membei/ Expert Member ! Law Member/
Revenue Member/ Technical Member/ Member of the (Name of the Tribunal/Appedlate Tribunal/Authority

do solenmly affirm/do swear in the name of God that T will faithfully and conscientiously discharge my duties as the
Chairman/Vice-Chairman/ 'Chaivperson/ Vice-Chairperson/ President/Vice-Prosident/ Presiding Officer/ Accountant
Member/ Administrative Member/ Judicial Member/ Expert Member / Law Member/ Revenue Member/ Technical
Member/ Member (Name of the Tribunal/Appellate Tribunal/Authprity) to the best of my ability, knowledge and
ndgmient, without fear or favour, affection or ill-will and that I will uphold the Constitution and the laws of land,

FORM 11
{See rule 19)

Form of Oath of Secrecy for Chairman/Vice-Chairman/ Chairpersén/ Vice-Chairperson/ President/Vice-President/
Presiding Officer / Accountant Member/ Administrative Member/ Judicial Member/ Expert Member / Law Membet/
Revenue Member/ Technical Member /Member of the (Name of Tribunal/Appetlate Tribunal/Authority

I, A, B., having been appointed as the Chairman/Vice-Chairman/ Chairperson/ Vice-Chairperson/ President/Vice-
President/ Presiding Officer/Member of the(Name of Tribunal/Appellate Tribunal/Authoxity), do solemnly atfirm/do
swear in the name of God that [ will not directly or indirectly communicate or reveal to any person or persons any matfer
which shall be brought under'my consideration or shall become known io me ag Chaitman/Vice-Chairman/ Chairperson/
Viee-Chairperson/ President/Vice-President/ Presiding Officer / Accountant Membet/ Administrative Member, Judicial
‘Member/ Expert Member / Law Member/ Revenue Membet/ Technical Member /Member of the said {Name of
Tribunal/Appellate Tribunal/Authority)  except as may be requited for the due discharge of my duties as the
Chairman/Vice-Chairman/ Chairperson/ Vice-Chairperson/ President/Vice-President/ Presiding Officer/Member,

.n‘:F_‘
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SCHEDULE
§). | Nawe., of Tribunal, | Qualification forappoint- .| Compaosition - of  Search- | Terim of | Maxinnim
No. | Appellate ~ Teibimal-| ment of Chatrpetsnn. o o t| cum- Selection’ Commitied ."(?l'ffi’c'é- fage~ for|
.| or Authiority, | "Chalriman, Président, Vice- PR holding
G L Chairperson, Vice- < Office (in
Chairman, Vice-Pircsident, .| gears)
Presiding Offices, Aceonn-
tant Member, Adminis-
trative Member, Judicial "
Member, Expert Member or i
Technteal Meml)el or
Member. Cye
ik @ 3) (4) IO RO
1| Tndustrial Tribunal | "/ person shall not be qualitied | Search-cum-Selection- Three. . | Presiding
constituted by . the | for appointment as [’rc‘udmg‘ Committee for'the post of the | Years - | Officer-
Central  Government | Officer, unfess lie, - Presiding Officer, - | Sixty-  five
un.dcr the . Industrial {a) is, or has' been, o is | (i) a-person to be nominated .X?iy""o‘t 4Be
Disputes  Act, 1947 ified to 1 Jud f a| by the Central Government- |
(14 of 1947 qlfahﬁec to be. a Judge of a | by the Ce )
: High Court; or chau persorn,
(b} he has, for a period of not (u) Secretary to  the
fess than three-years, been a | Government  of  India,
District Judge or an Additional | Ministry of Labour and
District Judge; or Employment- member;
{¢y is a person of ability, | (ili) Secrctary to the
infegeity and  standing, and | Government of India to be
having special knowledge of, | nominated by ihe Central
and professional experience of | Government-member;
not lcsql than twenty years in (V) two oxpors to  be
ceonomics, _ business, , i
nominated by the Central
commerce, law,  finance, Gover " ber
' _management, industry, publlc overhment- members.
‘ affairs, administration, labour
relations, industrial disputes or
any other matter which in the Rt
opinion  of the Central
Government is useful to the
Industsial Tribunal.
Income-tax  Appellate | (1) A person. shall not be (Ay  Scarch-cum-Selection | Three President-
2, | Tribunal- -under the | qualified for appointment - as | Cormmimittec for the post of the | Yemrs Sixty-five
Income-tax Act, 196! | President unless he is a sitting | President and Vice-President, = | ' | years
43 of 1961 or retir i o
‘ [ Coun o e v mompta | & sting Tudge of Supreme .
) ) Court (o be nominated by the Viee-
hot less than scven years of Chiet  Justice of India- Progident-
service as a Judge in a High Hiroorean: ) ™
| Court or a Vice-President of | Chairporson; | n{(t.g—twuﬁ
the Income-tax  Appellate (i} the President, fncome-tax years
Tribunal, Appellate  Tribunal-member; .
| (2} The Central Government and Membor-
.{ may appaint onc of more | (i) the Sccretary to the lS1xt:',{~lwo
.| members of the Income-tax | Government  of India, yenrs
| Appellate Tribunal to be the Ministry of Law and Justice C
Vice-President or, as the case | {Depastment  of Legal
may  be,  Vice-Presidents | Affairs)- membm '
thereof, S : :
- {(B) %ealch -CUM- Sclcctmn
{3)- - A person: shall not be.| Commiitee for the Accoun-
qualified- foi dppoihtmcnt as 4} tant Member and Judicial
Judicial Membc: unless, - Member, - -

(d) he has for at. l‘cast ien year@

""g-—
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held 2 judicial - office “in the
territory of Indla or -

(b) he has been a-member of
the Indiah Legal Service. and
has held a post.in Grade 1T of
the Service or any equivaient
or highet post for at least three
years; ot :

A(c) he has been an advocate for
at least ten years; :

(4) A person shall not be
qualified for appointrment- as
an | Accountant ~ Member,
unless, —

'+ (i) be has for at least ten years
been in the practice of
accountancy, -

{a) as a chartered accountant
under the Chartered
Accountants Act, 1949 (38 of
1949); or

{b)-as a registered accountant
under any law formerly in
force; or partly as such
registered  accountant  and
partly as a  chartered
accountant; or

(ii} he has been a member of
the Tadian Revenue Service
{Income-tax  Service Group
'A’) and has held the post of
‘Additional  Commissioner of
Income-tax or any equivalent
or higher posi for at least three
VEars,

(i} a:noniinee of the Minister
lof “Liw ~ and Justice- |

chaupc;_sqn,

(i) t Secretary to  the
Government  of  India,
Minigtry of Law and Justice
(Department of - Legal
A‘rtairs) mc*mbel,,

(m) Presuient of the Tncome-
tax Appellate Tribunal -
membel and

@iv) such othet persons, if

any, Hot exceeding iwo, as the
Minister of Law and Justice
may appoint-member.

The Customs, Exeise

the  Customs
Act, 1962 (520f 1962)

(1) A person shall not be
qualified for appointment as
President unless, -

(a) heis or has becn a Iudge
tot a High Courl; or

(b) he is the member of the
Appellate Tribunal,

(Z) A person shall not be
qualified for appointment as a
Judicial Member, unless, -

(2) he has for at least ten years
held a judicial office in the
tertitory of India; or

{b) he has been a member of
the Indian Legal Service and.
has held a post in Grade.T of
that Service or any equivalent
or higher post for at least
three years; or

{¢) he has been an advocate
for et least ten years.

- (iti) -~ Secretary

(A) Search-sum-  Selection

Committee for the posi of

President, -

(i) Chief Justice of India or a
Judge of the Supreime Court
of India as nominated by the
Chief Justice of India as
chanperson

(i) Secretary o the
Governthent of - India,
Departmient  of ~ Revenue-
member]

o the
Governiment  of - India,
Ministry of Law and Justice
(Departrent of  Legal
Affairs)-: membei

(iv) Secretary  to the
Government of' India,
Departmént of Personncl and
Training-member,

(_B) Seaich- cum- Selection

_9-

President -
Sixty-seven
years
Member-
Sixty-two
yeats
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(3) A petson shall- not bet
gualified for-appointment as a2 -
Technical Member unless he-
has beent.a member of the
Revenne Scmcc
{Custorns ‘and Ceniral Bxcise
held of

the j post -

* | Commissioner of Customs or-

Central - Excise or any

_| equivalent or higher post for
1. at Ieast three years.

Commitics for post ot

'Jlldlbl‘ﬂ Mcmbcn

0)

Court as nominated by the

.- Chief Justice of India-

Service Group 'A) and has |

chairperson;

(i} Secretary 1o - "the
Government “of  India,
Ministry  of  Tinance
(Department of

. Revenue)- member;
| (i) Sccretiry 0 the
Government -~ of  India,
- Ministry  of Law and

Justice: (Departmént - of |.

Legal Affairs) -member; -

(iv) President of _
Customs, ‘Exsise and:
Service  Tax ~ Appellate:

Tn ibunal- mcmhc; and

(v) stuch other’ pensom not
excecdmg two, as ‘the
" Contral "Government may
nommatc,— membcl

©).
'Iechmcal membc:,
(i) Cabmct Secleta|y to the

a Jud«rc of the Suptc:m

the |-

‘Search-cun- Selection
Committee for -the post of

Government  of India -
Lha:rpelson, . :
(i, “Secictary " to  the
Government .ofl India,
Ministry of  Finance | __
(Depattment  of Revenue)- |
member; -
(i) Secretary to - the'|
(‘ovgl rment of India,
Ministry of Personnel, Public
Grievances and  Pensions
' {(Depatttent of Personnel and
S Training) — member;
(iv) Sec:‘ctax’y to. the |
Government  of  India,
- | Ministty of Law {Départment
L . ) : . . - of Legal Affairs) - imeraber.

4. | Appellaic Tnbunal () The Chairman of the (A)" Search-cum- Selection | T hree Chair-
under the bmuggler‘; Appellate Tribunal. shall be a | Committee for Lhc posl of | Years person
and Forcign Bxchange person who is or has been or is. Chairman, - Sixty-five
N{amp'ulators ‘ qualified w be a Judge of a (i) Chief Justice of India or a years
(Forfeiture ~-of [ Supreme Couum 4 Judge ofa Judgé of the Supreme Court
P]",‘;i:)"'r"?g?(;\c" 1976 | High Coust. - of India as nominated by jhe Member
(3 g (2) The Member of he | Chicf lJustice of India Sixty-two

Appellate Tribunal shall be a | chairperson; years
_person not helow the rank of | (ii) “Secretary  to the
[Joint  Secretary o the | Government of  India

Govemmcnt df India,

(Department  of chnuc}
member;

.-—...ro._

N
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) (ifi) = Secretary to  the
Government of  India,
Ministiy of Law and Justice
(Department  of  Legal
Aftairg)- member; -
{iv) ;Secretary “to the
.| Government of  India,
Department of Personnel and
Training- member.
(B) | Search-cum-Selection
Comniitiee for the post of
Member, -
N {i) CaE)inet Secretary -
chairperson;
\ {it) Sec!:riatary to the
' Government of Tndia,
Department of Personnel and
Trainifg- member;
(iii) Secretary to the
Government of India
{Department of Revenue)
-m¢mh¢_r;
(iv) two Secretaries 1o the
Government of India to be
nominated by the Central
B Governtnent - members.

5. | Central (I} A person shall not be | (A) iSe:m-ch-cum-seIf;ction Three . | Chairman
Administrative qualified for appointment as | Committee for the post of | Years Sixty-eight
Tribunal under the | the Chairman, unless he, — Chaispnan and  Judicial years
,?:gl':::ndxtf 1985 {(a) is, or has been, or is Nl{cmb?r,— . i
0 1‘1985 : qualified to be, a Judge of a | (i) Chief Justice of India or Member -
(30 2 High Court; or his nominee- chairperson; -~ Sixty-five

(b) has, for a period of not | () Chairman of the Central | years
less than three years, held | Administrative Tribunal,
office as  Administrative | Principal Bench - mcmbcr;-
Member or Judicial Member {(iii) iSecretary to  the
in the Central Administrative | Government of  Tndia,
Tribunal, (Department of Personnel and
(¢) is a person of ability, Tramm_g)-.mcmbcr;
Yintegrity  and standing, and | (iv) Becretaty. "to  the
having speeial knowledge of, -Government of  India,
and professional experience of | Ministry of Law and Justice
not less than twenty years in ~member; :
‘ECONOMICS, business, {e) one expert, 1o be
cormerce, law, finance, nominated by the Central
accountancy,  management, Government - of  India-
industry, public affairs  or membei. :
administration, or any other L e
maiter which in the opinion of | (B) Sex’f!:'_ch—c‘um-Selccuon‘
the Central Government s C"m'.“!%‘ee for-the post of
useful  to  the  Central | Administrative Member, -
Ad_ministralive Tribunal, _ (a) a person to be nominated
(2). A person shall not be by th}f :F,entra]l Government
qualified for appointment, — b - Chairperson;

. ’ {b) Chairman . of  the,
:la;l)leqz;shezl— Judicial Member, Ce‘ml'a! i Administrative

o Tribunal — member;

(i) _is, or_ has been, or is

: 1

...4”_‘.

LN
v
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m'aa-r ST : "

thhed to bé, a Judg,c nf‘ a
High Court; or-

(i) has, for at: leabl ()nc year,
held the post of Seuelau’y o
the Government of Indla in the

‘Department of Legal ‘Affairs

ar the L%lslauhe Department
including Member =8ecretary,
Law Commrsqmn of India; or

(ifi} has, for at feast iwo vears,
held a post of Additional
Secretary to the .Government

of Ihdia in the Department of

Legal Affaits or Legistative
Departmeni; or

{iv) has, for at prnst len years,
held ajudicial ‘office in the
territory of India:

(b) a8 an Admmlshatrvc
Mcmbm unless he, -

(1) ha‘; for at least one year,
hield the post of Secretary to
the (:ovemmcnt of India or
any othcr post under the
Coentral Government or a State
Government and: carrying the
scale of pay which is not less
than.that of a ‘§cmetai‘y to the

| Government of Indla for at

least oac year; or -

(ii) has, for at Jeast two years,
held a post of  Additional
%mc[:ny to the Gavermnent
of India, or any other post
under !hc. Lentral. or Staic
Govemment can’ying the scale

-of. pay which is fiot less than
“that of Additional Secretary to

the Gavérmiient of India at
least for a penod of two years:

Provided that’ the officers |-
belonging to the Alldndia |

services who were or are on

_Central, deputation 1o aslower
post shall be deered to have

held the post of ‘Seeretary or

“Additional Sceretary, as the
case may be, fiom the date |-
such oﬁ‘“ccm were  granted. |
proforma promotion or aclual-

promotion whichever is earlier
to the -level of beuretary or
Additional Sccrctaly, as the
cage tmay be , and the period

J_spcn[ on Central  deputation

afier such date shal! count for
qqallfymg service ;: for the
pufpose of this clause, '

(c) Scoretary © to° the
Government of . iTndia,
(Department of Personiiel ond
Training)- member;

(d)  Sceretary  to the

Government of Tndia,

Ministiy of Law, and Justice
~-member;

{e) onc expert, 1o be nqmi-

India -~ member,

nated by the Government of

-

gL




32

it

THE GAZETTE OF INDIA:

EXTRAORDINARY

(PART [-—SEC. 3(D)]

6.

Claims
under the
Claims

1987

Reuilway
Tribunal
Railway
Tribunal Act,
{54 of 1987)

(1) A person shall hot be
qualified for appointment as
the Chairman, unless he, —

() is, or has been, or is
qualified to be a Judge of a
High Court; or

(b has, for a period of not less
than three years, held office as
Vice-Chairman, Judicial
Member ot Technical
Member, as the case may be;
or

(c) is & person of ability,
lnl;sguty and standing, and
having a:special knowledge of,
and professional experience of
not less than twenty-five yeats
in claims and commercial
matters relating to railways.
{2) A person shall not be
qualitied for appointment as
the Vice-Chaigman (Judlmai)
unfess he, —

(a) is, or has been, or is
qualified to be, a Judge of a
High Court; or

(b) has been a member of the
Indian Legal Service and has
held a post in Grade I of that
Service or any higher post for
at least five years; or

{c) has, for at least five veats,
held a civil judicial post
carrying a scale of pay which
is not less than that of a Joint
Secretary to the (Jovemment
of India; or

(d) has, for a period of not less
than three years, held office as
4 Judicial Member,

(3) A peison shall not be
qualified for appointment as
the Vice-Chairman
(Technical), unless he, —

{a) has, for a period of not less
than three yeats, held office as
a Technical Member;

(b) has, for at least five years,
held a post under a railway
administration carrying a scale

-of pay which is not less than
that of a Joint Secretary to the |-

Government of India and has
adequate knowledge of rules
and  procedure  of, and
experience  in, claims and
commercial matters relating to
railways.

(&) Selection Committee
consisting for the post of the
Chairman, Vice-Chairman
{Judicial) or Member
(‘Judiciél): -

{ Chle Justice of India or
his non?mee- chairperson;

(i) Chairman or Member
(Traffig ¢) of the Railway
Boald ’membe:,

(iii) SeFretary to  the.

Govertjment of India to be
nominated by the Central
Goverjment- member;

(iv) two experts .who should
have  knowledge and
experience of Claims and
Commercial matters
pertaining to Railways to be
nominated by the Central
Goveriment- members.

{B) : Search-cum-Sclection
Comnittee for the post of the
Vice-Chairman {Technical) or
Member (Technical),-

(i) a person 1o be nominated
by the Central Government-
chairpe‘rson;

(ii) Chanman or Member
(Traif’ ¢y of the Railway
Board- member;

(iii)  Sccretary to . the
Government” of Tndis to be
nomingted by the Central
Goverhment- member;,

(iv) ; wo experts  with

knowledge and experience of

Claims - and  Commercial

matters relating io Railways

to be nominated by the

Central Government
« members.

1 Three

Years

o

Chairman-
Sixty-seven
yeats

Vice-
Chairman-
Sixty-five

"years

Member
Sixty-two
years

f-'l%-
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(4) A pesson shall not be. | ..
qualified for-appointiment as -

Tudicial. Member, unless he, -

{a) s, or has been, or is
qualified to be, a Judge of a
High Court; ;

{b) has, for at Igast ten years,
held a judicial office in the
territory of India,

{5y A person shall not be
qualified for appointment as a
Technical Member unless he is
a person of. ability, infegrity
and standing having special
knowledge of rules and
procedure of, and._expczricncc
in, claims and commercial
matters relating to railways of
not fess than twenty years,

I

Appellaic
under  the

7. | Securities
Tribunal

Board of India Act,
1992 (15 of 1992)

Securities - Exchangt’

Techrileal - Member
Securitics Appellate Tribunal,
.unlgss he, -

- Additional .

funds

(1) A person shall not be
qualified for appdintment as
the : Presiding  Officer or a
Judicial  Member-cior a
of  the

(a) in the cast of the Pr_csidiﬁg
4 Officer, is, or has been, a

Judge of the Supreme Courl or
a.Chief Justice of a High Court
or a Judge of a High Court for
at least seven years;

) (b) in_the case of a Judicial

Member, is, or hag been, a
Judge of a High Cowt for.at
least five years; or

(¢) in the case of a Technical
Member, -~ . :
(i) has  been,
Secretary or
Secretary in the Ministry or
Department, of the Central
Government or any equivalent
post.” in the.  Central
Government  or a  Stae

s, or

L Government; or

{ity iz a person of proven
ability, integrity and standing

having special knowledge and

professional experience, of not
less than fifteen years;. in

financial  sectors”  including -

secutjlies market or penision
or commodity
derivatives or ingurance.

(2} A Member or Part time
Member of the' Board or the
Insurance _ Regulatory  and

Tastice . of

| (B)

an’
Services) = member; and

(A) The Presiding Offiecr and
Judicial . Member of  the
Tribunal shall -be appointed
by, the Central Government in

| congultation with the” Chief
India "o his

nominec. .
© Search-cuim-Selection
Commiltee tor the post of
Technical Member, - -

Sy Presiding |, Officer,
Sccurities Appeltate
Tribunal- chairperson;

(iiy Sceretary o the
Government - of  Tndia
(Department  of  Economic

Affairs) — membor;

(iii) ﬁécrctaw oo the
Governiment  of . India,
(Department  of  Financial

(iv) Sécrclary ‘o .the.

Government of India, in the
Legislative Department  or
Department of Legal Affairs
—member. . '

Three
Years

o

Ay

-Prcsiding

Officer
Seventy
yours

4 Member -

Sixly-sceven
years
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| Development Authority or the

Pension Fund Regulatory and
Development  Authority, or
any  person at  senior
management {evel equivalent

to Executive Director in the

Board or in such' Authorities,
shall not be appointed as
Presiding Officer or Member

of “the Securitics Appetlate

ribunal, during his service or
tenure as such with the Board
or with such Authorities, as
the case may be, or within two
yearg from the date on which
he ceases to hold office as
such in the Board or m such
Authorities.

(3), The Presiding Officer or
Member of "the Securities
Appellate tribunal shall be a
person who does not have any
financial or other interest as
are likely to prejudicial affect

i

undet the Recovery of
Debts Due to Banks

and Financial

Chairperson, unless he, -

person of the Debts Recovery.

| Appellate Tribunal,—

their  functions as  such
. Presiding Officer or Member. _ e
1 Debts” Recovery | A person shall not be qualified | Search-cum-Selection - | Three Presiding
Tribunal  under the | for appointment as Presiding | Committee for the post of | Years Officer -
Recovery of  Debts { Officer of the Debts Recovery Presiding Officer of the Debts Sixty-five
Duc 1o Banks and | Tribunal, nnless he,~— | Recovery Tribunal,— years
(nancial Institutions | i o has been, or is | (i) Chief Justice of India or
Act,- 1993 (51 of . I B et - o1 hd
1993) qtlﬂhfiﬂd. to be, a District hlb:no(;mnce-chmrpeu,on,
Judge: or (ii)’ :Secretary to the
(b) is ‘a person .of ability, [ Government  of  India,
integrity and standing, and Minjstry of  Finance | =~
having special knowledge of, | (Depaitment of Economic i
and professional experience of | Affairg)- member;
n 38 than s
seonomies, Y e (i) Seorotay o the
commerce,  law,  finance, ?vlcslnment of Inldla,
accountancy, Management, Mm1s£1!3: of Law and Justice-
industry,  public  affairs, memb?,
administration, banking, debt {iv) Governor of the Reserve
recovery or any other matter, | Bank or the Deputy Governor
which in the opinion .of the | of the Reserve Bank of India
Central Government is vsefol | nomingted by the Governor of
to the Debt Recovery Tribunal. | the Reserve Bank of Indla-
‘ membey; and
(v)Sec:ptary to the
Goverriment _of India or
Additignal Secretary to the
Government  of  India,
Minist'y -~ of  Finance,
(Department  of - Financial
— Services)- member, ‘
Debts Recovery | A person shall not be qualified Search-tum-Selection Three Chairperson-
Appellate  Tribunal | for appointment as Cammi;tee for the Chair- | Years Seventy years

|

S~
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“Tnstitutions Act, 1993
[ (51 0 1993)

Aa) s,
.| quialified to be, a Judbe of &

or. has bcen,.m is

High Court; or

{y) has been a member of the
Indian Legal Service and has
held a post in Grade T nf that
SCIVICE; OF

(¢) has held oﬁice as lhé
Presiding Officer of a Debts
Recovery Vribunal for at leasi
threc years,

(8 Chief Justice of Tndia or
his notminee- chairperson; .

fily  Secrctary - to  the
Government of  Tndia,
Ministry af Finance

(Departiment  of  Fconomic
Affairs)~ member;
(iti) - Seeretary | to  the

Government of  Tndia,
Ministry of Law and Justice-
member;

{iv) Gowernor. of the Reserve
“Bank or the Deputy Governar
of the Reserve Bank of Tndia
nominated by the Governor of
the Reserve -Bank of India -
member; and (v} Secretary to
the Government of India or
Additiona) Sectetary to the
Government of India,
Ministry ‘of Findnee,
(Department - of  Financiul
Serviees)-member.

Appéllate

A person shall not be cligible

Chairperso

10, | Airport Search-cum-Selection Three
Tribunal  under  the | for appointment as ["Commitiee for ‘the post of § Years q-Sixty-lwo
Airport  Authority of | Chairperson, unless he;— Chairperson  of  Airport years
fudia Act. 1994(55 of | | is - | Appellate Tribunal,—
094y . - (a). or has been, or is ' B .

qualsfmd to be, a judge of’ a (i) a person to be nominaied
High Court; or by the. Céntral (Jovcmmf.m—
(b) is a person of abiliy, chan*pel%on o
Cintegrity and  standing, and | (i) Sccretary to the Govern-
having special knowledpge of, | ment of India, Ministey of
and professional experience of | Civil Aviation- member;
not less than twenty-five yeans (iii) Secretary o the Govern-
in econonics,  business, . T el
N ment of India to be nominated

commerce,  law, . finance, .

‘ S0 by the Central Government-r
accountancy, - management b
industry, - public  affairs, member;
administration or any other | (iv) two experts, to. b(. nomi-
matter which in the opinion of | nated by the Central Govern-
the Central Government, is. mcnt—mcmbcls ;
useful to " the  Appellate

7 i | Tribunal. ] : )

1. | Telecom Disputes { (1Y A person shall not be | (A) Search-cum-Selection . Three Chairperson-
Scttlement . and | qualified for appointment as | Committee for the post of thf.. Years Scventy years
Appeliate  Tribunal-| Chairperson, unless he,— Chmrpeasun -

;;Zi‘:]at;:;' ‘A:; (;Ec;:::; (a) .is, or--has been, or is (1_) Ch1e‘f Justicc:' of India or Mcmbcr
of Tndia Act, 1997 (24 qualificd to be, a Judge of | his nominee-chairperson; Sixty-five
of 1997 Supreme Court; oF yeurs

(b) is, or has been, Chief
Justice of a High Coutt; or

(c) has; for period of not less
than three years held office as
Meimber; ot

(d) is a person of ability,
integrity and standing, and
having special knowledge of,
and professional expericnce of

(ii) Secretary to the Govern- | -

ment of Tndia, {Department of
' Telecommunications)
- member;

{iii) Secretary te . the
Government of India o be
nominated’ by the Central
Government - member;

- 1l
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not less than twcnty-i“ ve years.
“in economics, business,
commerce, law, finance,
‘accountancy,  management,
industry,  public  affairs,
administration, :

telecommunications ot any
-other matter which in-opinion
of ‘the Central Government is
useful to the Telecomn Disputes
Settiement and  Appellate
Tribunal.

(2) A person shall not be
quallhe,d for appointment as
Member unless he is a person

of ability, integrity and
standing  having  special
knowledge  of] and

professional experience of, not

less than twenty years in
economics, business,
commerce, law,  finance,
accountancy, management,
industry, public  affairs,
administration, '

telecommupications or any
other matter which in opinion
of the Central Government is
useful to the Telecom Disputes
Settlement  and  Appellate
Tribunal,

(i) two-
_nominated by the Central

exports,” to. be

Government ~ members.

(B) Search-cum-Seléction
Committee for the post of

Member, -—

i k]
(i) a person to be nominated
by the Ceniral Government-
chairperson;

(i) . Secretary 1o the
Government ~ of  India, |
{Department of
Telecommunications)- .

- member;

(iii} Secretary to the

Government of India to be
nominated by the Central
Government- member;

{ivitwo experts to be
nomanated by the Central
Government- members.

Appellate Board under
the Trade Marks Act,
1999 (47 of 1999}

(1) A person shall not be
qualified for appointment as
Chairman uniess he, -

(a) is, or has been, or is
qualified to be, a Judge of
High Court; or

(b) has, for a period of not

less than three years, held

office as Vice-
- Chairperson of

the Appellate Board.

(2) A person shall not be
qualified for appointment as
Vice-Chairman, unless he,

(a) is, or has been, or is
gualified to be, a Judge of
High Cowt; or

(b} has, for ét least two years,'
held the  office of Judicial
Member or a Technical

Member, and has a degree in

law W|th at least 12 years of
practicé at bar or 12 years’
experience in a State Judtcm]
Service.

(3) A person shall ‘not be
qualified for- appointment as

"Member

(A) Search-cum-Selection for
the post of the Chairman,
Vice-Chairman or Judiciai
of the Appeliate
Board, -

(i) Chicf Justice of India or

his nominee- chairperson;

(i) .. Secretary to  the
Govergiment of India,
(Depattment  of  Tndustrial
Policy: and Promotion) -
member; _ )

(iii) :Secretary’  to  the

Government of India to be
nominated by the “‘Central

-Gover nmcnt-memben

(iv) “two experts, to be
nomindted by the Central
Government~ members,

B Sea:ch -cum-Selection
Cnmmmce for the post of
'l‘ec,hmcal Mamber (Trade
malk) . Technical Member
(Patent)  and  Technical

Member (Copyyight) of the

Appellale Board,—

Ma pemon o be nominated
by the Cenua] Govemment -

Three
Years

C e

Chairman-
Sixty-seven
years

Vice-
Chairman -
Sixty-five
years

Member ~
Sixty-five
years

13-




[ 1108 3¢i)].

SIRE 1 TSI ; 3TEIHRy

37

Judicial ME:r‘nhE_l‘,’ unless iic, N
{a) is, or hag been, or s
qualified to be a Judge of High
Court; or s

(b) has, for-al:least ten years,
~held a judicial office. in the
Lerritory of India. '

gualified. for - hppointment ag
Technical
(Trademark), unless he,~-

{a) has, for at least ten years,
cxercised.  fufictions of a
tribynal undér the  Trade

and has held ol post not lower

for at least fivé:years and has a
degree in law. with at least

or twelve years’ experience in
a State Judicial Serviee, or-

buen an advocate of a proven
specialized experience in trade
mark faw, ’

{51 A person shall not be
qualified " for gppointment " ag
Technical Member (Patent),
unless he, -

(#) has, for at least five years,
held the post or exercised the
functions of the Coritroller
uider the Patents "Act, 1970
{39 of 1970); or ’ :

(b has, for at least ten yeats,
tunctioned as " a’ registered
patent agent. and possesses a
degree  in enginecring  or
technology of a: tnaster’s
degree in- science from any
s University establishéd wider

law for the time being in force.

Technical . Menther
(Copyright)_, untess lu_a, -

(a} is, orhas been a member of
the Indian Legal Service dnd is
holding, or has held a post in
Grade ! of that Service for ar
least three years: or

{ (b} has, for at lcast ten years,

held a judicial office in the

tetritory of India;-or

{c) is, or has been o member of

() A persori shall ot be.

Member

Marks Act, 1999 (47 of 1999) -

than the post of Joint Registrar

twelve years of practice at bar

(0 has, for at least ten years,.

6) A ;pcr,sou.,;sha,li' not he
| qualified for: appointment -as

chairperson; .
(ii)-Secretary to the
Government of India,
(Departmept of Tndusirial
Promotion and Policy)
‘meinber; ‘
(i) Secrctary w0 the
Government of India 10 be
nominated by the Central
Government - member,;

(iv) two expents; to  be
nominated by the Central
Government - snembers,

a Tribunal or Civil Service not

i

oy

| *__u_ﬁm____ﬁ___J |
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below the rank of a Joint
Secretary fo the Government
of India with three years’
experience in the field of
Copyright; or ,

(d) has, for at least ten yeats,
been an advocale of a proven
speciatized  experience  in
Copyright Law: ’

Provided that at least.-one
member  of the Appeliate
Board for purposes of the
Copyright Act  shall
gualification as in (a), (b} or
{d) above.

have |

13. | National  Company | (1) The Chairperson shall be a | (A) The Chairperson of the | Three Chair-

Law - _Appeflate | person who is or has been a | Appellate Tribunal shall be | Years Pergon-
Tribunal under the | Judge of the Supreme Court or | appointed after consuitation Seventy
Companics Act, 2013 | the Chief Justice of a High | with the Chief Justice of years
(18 of2013), Court, : India. -
(2) A Judicial Member shall be | (B) - Search-cum-Selection Member
a person who is or has been a | Committee for the post of the Sixty-
Judge of a Figh Court or is a | Judicig) Member and seven
Judicial Member of the | Technical Member of the years
National  Company  Law | Appellate Tribunal, -
Fribunal for five ycars. (i) Chief Justice of India or
(3) A Technical Member shall | his nomineg -chairperson;
be a person of proven ability, | ... - .
integrity and standing having g‘? r:mzen(l?(: m_gug%e ,loghtil};
special  knowledge  and -Jusptice of a Wi h‘ Court-
professional experience, of not T gh -
less than wenty-five years, in mcmbf:r, _ :
law,  industrial  finance, | (iii) | Sceretary o the
industrial  management  or | Goveriment of = lIndia, | e
administration, industrial | Minist'y  of  Corporate |~
reconstiuction,  investment, | Affairs- member;
accountancy or any other | . . .
matter which in the opinion of. g‘(’,ﬁf{:‘;ﬂ? o ;B m;:’ae
:Jl;iﬁ‘?emizl Cl}}(]):emﬂz?itm:i Minisiry of Law and Justice-
. Company Law  Appellate member.
. Tribunal. : :

14. | Authority for Advance | A person shatl be qualified for | (A) Search-cum Selection Three Chairman-
Ruling  under  the | appointment as,— Comm:i&ee’ for the post of Yeats Seventy
i.ncomfs—tax Act, 1961 (a) Chaitman, who:— Cha!]'mah and Vice- years
(43 of 1961) Chaitman, - Vic

(i) is, ot has been, or is vk C . . o
qualified to be, a Judge of the + | (1 Chief Justice of India or a3, Chairman-
Supreme Coutt; of Judge ‘of the Supreme Court Sixty-five
L . of India as.nominated by the years
(ii) is or has been a Chief | Chief © Justice of India
Justice of a High Court; or — chairperson: ' '
. o e Member
(nl). hia)s, for at. feast seven | iy Secretary to  the - Sixty-two
%{z:;ls{ Oc;en a Judge of a I-!_igh. ..Gf?.".‘?"‘,_‘mem of . ]qdia years.

. (Department . of . Revenue)
(iv) has, for at least three | -member; .
years, been a Vice-Chaivman, | (v @ucred:
Revenue Member  or Law ggl,e].ﬂmesn“tcwtilgf to lntﬁz
Member of tlhc Authority for (Department of Legat Affairs)
Advance Ruling; or - member:

_{"1.
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(v) is"w person of ability,
integrity and standing, and
having special knowledgc of,

| and professional experience of-
not less than twenty-five years

in  economics,  business,
commerce, law, finance,
" accountancy, -management,
industry, public affairs,
administration, taxation or any
other matter which in the
opinion _ of the .Central’

-Government is useful to the

Authority.

, (b) V1cc-chalrman, who is,, or

has*been, or is qualified to be,
a Judge of a High Court;

(c) -Revenue Member fron the
Indian Revenue Service who is
qualified to bé a Member of
the Central Board of Direct

Taxes Board and an officer of |
‘the  Indian

Customs  and
Central LXC]SG Selwce, who is

qualified to be a Member of |

the Ccntm] Board of Excise
and Customs

(d) Law Member. from ther
Indian Legal Service, who is

.| an Additional Secretary to the
| Government of India, :

(iv) © !

Secretary " to  the
Govéinment  of "
{Department of Personnel and
Training) -member,

(B)J ‘Search-cum-Sclection
Committee for the post of
Member, -

(i) Cabinet ) Secrctaiy
— chairperson;

(i) Secretary  to the

" Government of India,

(Department of
Personncl and
Training) - member;

India”

(iii) Secretary  to  the |,

.Governiment of Tndia,
{Department of
- -Revenue) - member;

{iv) two Secrefaries to the

Government of India to

. 'be nominated by the'.
. Government:.

Central
- nembers.

1

Film Certification
Appellate  Tribunal
under the

Cinematograph  Act,
1952 (37 0of 1952)

{1y A pérson shall not be
qualified for appointment as
Chairman,

unless he, -
}

{a) is, ot
qualified to bc, a Judge of a
High Court; or

(b} has, for a permd of not less
than thiee years, held office as
membet; or

(c) is a person of abili@.

integrity and standing, and
-having special knowludge of,

and professional experience of

not less than twenty-five years

in, law, management, industry,
public aftairs, administration,
films or ‘any other matter

which in the opinion of the

Central Government, ig useful
to the Appellate Tribunal.

(2) The Central Government
may dppomt such pérsons,
who, in “itg opinion, or
qualified to judge the effect of

films on the public, to be a

member of the Appéllate

|| Tribunal. Coalt

has. been, or .is-|

Search-cum-Selection

Committee foi-. post of . the -

Chairman and m'i:mbé; ‘of the

Appellate Tribunal, - -

(i) a person to be nomumtcd
by the Cential Goveinmeht-

chairperson;

(i) ; Secrefary to  the
Government - of India,
Ministty of Tnformation and
Broadcasting- membcl

(i) Seclcta_ly to  the
Government of India to be
nominated by the Central
:vaernment— meimber; -

(|v) two cxpexts' to  be
nominated by the Céntral
Govcmmcnt—membels.

Thiee

Years -

oy

" Chaitman
‘Sixty-seven
' years

¢+ Member
Sixty-five

years

.-AQW'




I,['!LO, ol .....)";.‘. ~ e

_ THE. GAZEITE OF INDIA; EXTRAORDINARY -

PART IS 3()]

167 ‘National ~ Cohsumer | (I) "A" person shall hot be!|TAY - The Pres1dent shall be | Three | President —
o Dlsputeq Redressal |“qualified for- appomtmcnt as appomted by the Central | Years Seventy
'Coramission under the President, unlesshe, = - Government O after| years .-
Consumer  Protection @ s, oF haq been -m ls' coiisultdtion with the Chlcf :
Act, 1986 (68 of 1986) qualified to bé, a Ju dg’e of the Justm:e of Indla Member-
o Supleme Court; or (B) Search cum-~ Selcction _ S.ev_enty -
(b) is, or has been Chwf EZE?;F?G_ for the post of ‘ yeg%sr
-| Justice of a High Coutt; or B i
(¢)-has, for a period not less Ellq)ea gt:;&t:}::h(&l{;sjﬁu?fc 8;
thg:t}_.three yt_iars,.h‘elr;l office of. nommated by = the: Chief
gflember or Judicial Memher; 'Jusnce of India -chairperson;
v o
‘ L ) s 1} secrety to. the
(d), is a person of abmty,,ggvemmem rgrf India,
integrity and . signding, and Ministry of Law and Justice .
| having special knowledge of, (Departmerit ochgal Affau s) .
and professional experience of { .
- member;
not less than twernty-five years :
“in . economies,  business, (_m), Sterctary o the
| commeree,  law, * finance, | Government = of © India, |.
accountancy, management, | Ministry of Consumcl Affairs |
industry,  public  affaits, |* - member; - :
administration or any other '
miatter which in the opinion of (iv). - two - experls -lo. be
A S nommated by ‘the Central
the: Central Government, _is Cxtwelnmt‘nt '-membenq
useful - to  the . National
Consumer Disputes Redressal '
.Comm|sston : y o
2) A pcason shall not be
| qualified for appointment as
“Member unless he is'a person
of . ability, ' integrity and |
standing, and having special
‘knowledge - - of, ... and [
professional experience of not | N
foss than twenty 'yeafs . in -
‘ecohomics, - business, | .
_commerce, .. law, - finance, | -
accountancy, ' management, | - ‘
industry, “public - affairs, | ¢ X
ddministiatioh -or’ any other -
matter which in the opinion of |’
the Central - Government; is
v | useful o the. . National
Consumer Dlsputes Redlessal
" | Commission: _ ‘
‘Provided that a pelson shall
nol bie appomted as a Judicial
‘Member, unless he, -
(a) is, or has been, or is
qualified to be, a Judge of a
: _ngh Court; .
by has for at least ten yeals
p : .held a Judicial office .in the it
: R .} territory- of Incha :
175"} Appetlate Tribuhat fo | (1) . A pelson shall ot be . | Theee -
7 | Bleswricity wnder - ihe | qualified for appoitiment os ff:}mmms;imﬁg,cfﬂl:@ lree " |Chaiiperson-
¢ post of | Years  [Seventy years
| Blegtricity Act 2()03 Chairperson of the Appellate Chaupcason and  Judicial | - Lo '
‘(36 of 2003) Triburtal; “Nﬂﬁ he, =~ - "Member of the Appellate

" "'-o?‘.ld*_
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[E) :s, or haq been, or- i Tnbunal e s e Member-
| Qualified to be, a Judge of | e fl o Indin or' 3;’;?: five
 Supreme Courf; or his nommee—chanpmqn, ' ’
(b) is, or has been, Chief g
| Justice of'a High Court or . g13V¢|n§ne:;ftar¥' of Ullndtlhaf
(c) has, f'or a perlod of not less Mmlbtry of Power- mcmbcl
than three years, held office of |-
Judicial Membet, or Techmcal g';ir afn;::;tetz? In dit: © tgg ‘
member; or : nominated by the Ceniral
{d} 8 a person of ability, Governmentn member; .
integrity and standing, ahd
hav1gng special knowlcdge of, (W) t‘:;% ebxpeif;lsé‘ é(:antll';‘i
“and professional experience of gom;:aﬁlent-nzembers :
not less than twenty-five years | overnt o
in  economics,  business, [ (B) - ‘Search-cum-Seleclion
commerce, law, - finarce, | Committee for the post of the
accoﬁ‘ntancy, _ Management; Technical  Member of the
industry,  public.-  affairs, Appeilate Tribunal, — .
administration .or any other | - - ‘ '
matter which in 'the opinion of (i) a person to be. nominated
the Central Government is by the Central Govemnment-
useful to Appellate Tribunal. chairperson; ,
(2) A person shall not be (i) - Secretary ¢ fo I;!ze
qualified for appointment as G(.)V.E’ rament - o bn |.a,
Judicial Member, unless, he~— . Mml?try of Power: member,
(iit) - Secretary to . the
(ay «;;al:l:irc dhat:(s) *t::f:na deé:. Government of Tndia to be
of a Figh Court of nominated by ‘the Central
Govemment- member, :
O e ) o g 1 e
. . office i in “the te mtory of neminated . by the Cenigal
KR Indla . . ) Government-mcmbers
o1e) . A pelson shall not he .
"qualified __for appaintment as-_' S
Technical Metiber uniless he'is P
a person of ability, integrity | ’
| and standing having speclal |’
Knowledge - of] and
| profgssional cxpcncnce of, not ;-, ‘
less: . than “ twenty - years il
matters dealing with eleclrlclty
Beneratian, 7 mmsmlssmn
“ distribution, tegulation,
geonomics, " business,
-commerce, - law,  finaneé,
accounfancy; - managemént,
industry,  public  affairs, |
administration or in any other |
matter which in the opinion of
the Central * Government is
useful  to  the - Appellate:_ .
= e o i oo | Tribonal, - ¢ b ' , )
18. | Arined Force Tribunal (1) A person .shall not be | (A) Th¢ Chanperson of .the | Three ~  [Chairperson-
" funder ' the  Armed quatified for appointment’ as - Armed Forces Tribunal shall | Years Scventy years| -
Fotrces "Act, 2007 (55 Chaupenson unless, he, be appointed by’ the: Central . - )
of 2007) ' {a) is, or.has becn or is Gf);eézmer}t 1 g:ornls uégatlon Member-
quailf' ed to be a Judge of With Chief ustice o nea. “Bixty-five -
g Supleme Court or, L vears

e
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‘Administrative’ -

1 special -

“(b) is "or has, been,7a” Chief
Justice’ of a Hlf._,h Court..

(2). A per&.on shall not be
quaimcd for appoantmem as
Judicial Member-unless he is,
or has been, a- Judbe of a-High
Court.

3) A:'pcrson shall not be
qualified for appointment’ as
Meimber,
unless he, - '

{a) he has held or he ‘has Becn

holding the' rank. of Majot |
“Geieral or above for- a total
‘period of at least three years in

the Army or equivalent rank in

| the Navy or the Air Force; or

than one- year as Judge
Advoeate General in the Aimy
oi the Navy or the Air Force,
and is. not below the rank of
Major Genesal, Commodore
and Air
respectively; or

(¢} he is  a person of ability,
integrity and standing having
knowledge of, . and
professional experience of not
less than twenty years .in,

economics, - business,
commerce,  law,  finance,
accountancy, management,
industry,  public. affairs,

administration or in any other
matter which-in the opinion of
the Central Government, is,

useful to the Armed. Fonccs"

Tribunal.

{B)

) (iii) - two

Commodore |

Search-cum-Selection
Committee for the post of
Vlcc— Chatrperson Judicial
Mcmbela or Administrative

Member of Atmcq Forces |-

Trlb\mal EEAES

{iY & sitting Judge of Supreme )

Court- to. be nominated by
Chief Just_ic_e‘ -of "India or
Chaitman, Law Comimission
of India- chairperson;

(iiy  Chairperson, Armed
Foregs Tribunal - member;

Secretaries . to
Government of  India
including Defence Secretary-
membets, -

{b) he has served for not less‘ .

]

[PART I—8EC. 3(1)]

-National

Tribunal . vinder the
National -Green
Tribunat” Act, $2010']

(19.012010)

Gireen |

(1) A berson shall not be
qualified for- appointment as
Chaitpetson, unjess he, -

{a) is, or has been, or is
gualified to be, a Judge 01"

.Supreme (.ouzt or

{(b) is, or .has : bccn, Chlet

“ [ Justice of' a High Court; or-

‘ (c) has, fm a period’ of not less-
| . than three years, held offcc as
| Judiciat

Member o
Member; or

Fxpert_

(d) i5 & person of ablllty,
integrity and - staniding, . and
having special knowledgc: of,
and professional experience of-

not less than- twenty—ﬁve years -
in law mcludmg five. years’
: plactlcal

expetience  in the

(A)

Committee for'the post of the -

Search-ctim-Selection
Chairpérson  or - Judicial
Member of
Gteen Tribunal, —

)] Chief Justice of India’or
| his nominee-chairpersqn;

| iy

Secretary:  to  the
Government  of  ‘India,
Ministty ~ of Envirohment,
Forests and Climate Change-
member; o

(i) Secretary. . to  -the
Government of India to' be

nomitiated by the Centyal
Governmcnt—membet

(iv)

tWo _experts,

Govemment—membei 'S,

to. be,.
nominated by ‘the Central |

_ ‘Threc
“Years

the National | -

Chairperson- |

‘ISeventy years

Member-
Sixty-seven

| years

e
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fi cld “of envtronmvnt “and
| forests.

2y A pErson_ shall not -be
qualified for appointment -as
Judicial Membgr, unless he, -

(a) is, or has beéen, or is

. qualified to be, a Jadge of a’

High Court; or

(b} has, for at least ten years;
held a judicial office in tlw
territory of India.

(3) A person shall not ﬁe
qualified” for appointment as
FxpﬂnMembe! unfess he, -

{(a) has a

graduation degree/ Doctorate -
Degree in Science and has an

expérience of [wenty years in

the televant field including |
five yeurs’ practical experience | .

in the-field of envitonment and
forests  (including pollution
control,
managemeitt, environment
impact assessment, climate

.| ¢hange management, biological

diversity management and

forest conservation) in a
reputed . National level
institution; or

(k) has administrative

experience of twenty yeais
including experience of five
years  in
environmental matters in the
entral Government or a State
Government or in a reputed

National  or  State level

institulion.

degree/ Post— "

hazardous substance |-

dealing  with

“{B) Search~cum Selcctlon

Committee for the post of the

Expert Member of the

Natlonal Gtecn Tubunal e

1 tiy-a person to- be- nommatcd

by the Central Government
‘ —chaupmsrm

(ii) Semetary to the goveln—

-ment of India, Ministry of

Environment, Foresis - and
Climate Change -member;

{iii) Secretaty to the Govern-
ment of India to be nominated
by the Central Government
S . - -member;

(iv) two experts, to be nomi-
nated by the Central Govern-
ment . ~mombers.

P
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